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[PASSED BY THE INDIAN LEGISLATURE] I nd, " .  
(Received the  assenl  of l h e  Governor G e n e ~ a l  0% t h e  18th ApriZ 1947.) - 

la ,'i " * - \ ' <&<I 
An Act further to menla the Motor Vehicles Act, 1939. L 

, ti,, $ c-J- WHEREA~ it is expedient furthey to awnend- the Motor 
9 Vehicles Act, 1939 (IV of 1939), for the purposes ) za, P> ; p:-t 

, <"* . hereinafter appearing ; GO6 
1 

It is hereby enaoted aa follows :- 
el: ** #<' 
F-,.. I.' (1) Thie Act may be called the Motor Vehicles (Amend- 8 h o ~ t  title and 

: ~mmt) Act, 19'47, ' Oauimf?nQemen$. 
w. 
i. --, 
g.< (2) It shall come into force on such date & $e%75i$~&~~~4m- 

ment may, by notification in the official Gai(t9iPPoint. j 
.% 
1". 

8. (1) In seotion 93 of the Motor Vehioles Aot, 1939 (herein- gbmendrnmt of 
d b r  referred ta as the said Act),- ewrtion 83, a 19 

k$ of 1039. 
1 

3 
1- (a) for clause (a), the following alause shall be substituted, 
2 namely :- 

$"a) ' 'authorised insurer ' means an insurer in whose case 
&he requirements of the Inslaranoe Act, 1938, or of the 
corresponding law of a, reciprocating territory with 
mspectj to the registration of insurers are complied 
with, and includes, where the business of insuring 
motor vehioles against third party risks 1s carried on 
by the Central Government or a Provincial Gover~ament 
or the Government of an Indian State which is a rooi. 
procating territory, suoh Government " ; 

(b) in clause (b), after the word " iiioludes ", the words " a 
cover note compl=ying with suoh requirements as may ba 
presoribed, and " shall be inserted. 

g 
5 
$. 

(2) To the said section 93, the following olauss shall be added, 
namely :- 

p l ( p )  lreciprocating territory ' means any suah Indian State 
5- or such area administered by the Crown Reprewntative 
8 as may be notified by the Central Govern~nent in the 
& 
r offioial Gazette to be a reoiprooating territory for tho 
[ purposes of this Chapter." 
", 

1 8. For sub-section (2) of section 94 of the said Aot, tho following Amandwent I I  
$2 ecb-section shall be substituted, namely :- sertlou 94, Aot IV 
k of 1838. g... . . 

7 . )(( (2) Subject to any prescribed conditiom, sub-woeti on 1) ! 
&.. shall not apply to any vehicle owlled by any of the ~ f u l l ~ w -  "s- zy, . . m authorities, namely O- F::.. -4 . , . E:, ;i) t ~ e  Central Government ; ' 

F; 
(ii) the Crown Representative ; . . 

t:. g:: . . ,,... (iii) any Provinoial .Government ; 
g; .. 

g (iv) the Government of .any Infiiao State 1 
$> 

lo) the Government of the French or Portugues~, Setth., 
$.. 
*:.. ,, . menk bounded by India ; e. 
I.. 
& .. 
li P ~ i c e  anna I or I @ .  F ' 
r. 

@, ,... 
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(vi) any local authority in British India exempted from the 
operation of wlb-section (1) by order of the Central 
Government or of a Provincial Government ; 

(vii) any local authority established or continued by the 
authority of the Crown Representative exempted from 
the operation of sub-section (1) by order of the Central 
Government ; 

(viii) any local authority in an Indian State whereh 
policies of insurance are required b y  provision of law 
to  be taken out in relation to the use of motor vehicles, 
which has been exempted from the operation of suoh 
provision." 

4. I n  section 95 of the said Act,- 
(a) in sub\-section (1)- 

(i) in clause (a), after the word insurer, the words and figurm 
"or by a co-operative society allowed under section 108 
to transact the business of an insurer " sball be inserted ; 

(ii) in clause (b), after the words " in a publio plaoe " 
the words "in British India or in a reciprocating 
territory " shall be inserted ; 

(iii) in the proviso, the words, bracket. and figure "excepb 
as may be otherwise provided under sub-seotion (3) " 
shall be omitted ; 

(iv) in clause (i) of the proviso, after the word " employments', 
where it occurs for the second time, the following shall 
be inserted, namely :- 

" other than a liability arising under the Workmen's 
'Compensation Act, 1923, in respect of the death of, or 
bodily injury to, any such employee- 

(a) engaged in driving the vehicle, or 

(b) if it be a public service vehiole, engaged as a oonduotor 
of the vehicle or in examining tickets on the vehiolep 
or 

(c) if it be a goods vehicle, being carried in the vehiole," ; 

(b) for clause (a) of sub-seotion (2) the following clause ahaU 
be substituted, namely :- 

" (a) where the vehicle is a goods vehiole, a limit of twenty 
thousand rupees in all, the liabilities, if any, &rising 
under the Workmen's Compensation Aot, 1923, in 
mgect  of the death of, or bodily injury to, emgloyege 
other than the driver being carried in the vehicle behg 
limited to six such employem ; " ; 

(c) sub-section - (3) s h d  be omitted ; 

(a) in sub-section (C), the words " or a oover note " shell 
be omitbd. 

6. I n  section 96 of the said Aot,- 

(a) in sub-seotion (1), the words "or 13 oover note" shall be 
omitted ; 
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(b)  after sub-seotion (2), the following, sub-seotion shall bo 
inserbd, namely :- ;i 

" (2A) Where any such judgment as is referred to ita sub- 
setion (1) is obtained from a Court in s reoiproceting 
territory and in the case of a foreign judgment is, 
by virtue of the provisions of seotion 13 of tho Code 
of Civil Proaedure, 1908, conclusive as to any matter v of 1908. 
adjudicated upon by it, the insurer (being an insurer 
registered under the Insurance Act, 1938 (V of 1938), 
and whether or not he is registered under the correspond- 
ing law of the reciprooating territory) shall be liabIe t o  
the person entitied to  the benefit of the decreo in the 
manner and to the extent speoifiedin sub-section (1) as 
if the judgment were given by a Colirt in Britieh 

Provided that  no sum shall be payable by the insurer in 
respect of any suoh judgment unless, before or after the 
oommenoement of tho proceedings in which the judgment 
is given, the insurer had notice through the Court in the a 
reciprocating territory of the bringing of the proceedings 
and the insurer to  whom notice is so given is entitled 
under the corresponding lam of the reoipromting terri- 
tory, to  be made a party t o  thb proceedings and to  
defend the aotion on grounds similar to those speoified 
in sub-section (2). "; 

on (3), the words "or cover note" shall be ornit- 

(d) in sub-section (6) ,- 
(i) after the word, braxkets and fig& "sub-section (2) " where . ~ 

they &st ocour, and after the word, brackets and figure 
, , 

"sub-section (1)" the words, braokets, figure and letter 
. ,  "or sub-section (2s)" shallbe inserted ; 

(ii) after the word, braokets and figure " sub-seotion (2)" 
.' where they last occur, the words "or in the corresponding 
,law of thereoiprooating territory, as tho oase may be " 
shall be inserted. 

Amendmen& of 6. I n  section 102 of the said Act, the words " or cover note " ,,tlon 
t shall be omitted. IV of lgao. 2 

'8. I n  section 106 of the said Aot,- 
Amendment of (a) in sub-section (I),  after the words "in uniform", the wordR 106, "authorised in this behalf by the Provinoial Government p 3  IV of 1 ~ 0 .  

shall be inserted ; 
(b)  the provisos t o  sub-section (1) and sub-section (2) shallbe 

omitted ; 
(or after sub-section (2), the following sub-seotion shall be 

inserhd, namely :- x' (2A) No person shall be 1Fable to oonviotion under sub-smtion 
(1) or sub-section (2) by reason only of the failure to pro- 
duoe the ooi%ifioate of insurance if, within seven days from 
the date on whioh its production was required under sub- 
seotion ( I )  or, as  the oms rn~y Eo, fiam the date of ooour- 
renoo of the eoaident, he produoes the oeriiifioato a t  such police 
ststion s s  may have been 'speoified by him to the w o e  
offioer who required its production or, as the oase may ba, t a  
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tho 11olice officer nt  the site of the a c c i d ~ p t  or t o  the 
officer in chargo of the police station a t  which he repo13d 
the  ac( , ide~~t  : 

Provided that, except t o  such extent and with such modifioe- 
tions as may be prescribed, the provisions of thie sub- 
section shall not apply t o  the driver of zi transporb 
V R ~ ~ C ~ O . "  

A-dm~nt of 8. 51 soction 108 of the wid A&,- 
amtion 108. Act (a)  in su b-section (l),- 
g\ of 1936. (i)  in the opening paragraph for the words " public a e r v i ~  

vei l i r i~ " Yne wurds " tran~porb vehirle " shall be 
substituted ; and the words " as if t h e  society were ~ u t  
authorised insuror" shall be omitted ; 

(ii) in olnuse (a) after the  words " members of" the  W O ~ ~ B  
" and insured with," shall be inserted ; 

(iii) for clause (h) the following clause shall be substituted, 
nemctlg :- 

" ( b )  the insurance bueiness of the society shell except to  the 
extent pe~mitted under clause (cc) b e  limited to  trans. 
port vehiclesowned by its members, a n d  itsliability s h d  
belimited as specified in eub-section (2) of esotiori 
95 3 ' .  

I 

( iv)  in claus~. (c) for the words "aprescribed amount9' the  words 
"eucli amount as may be apecificd b y  the Provinoid 
Government" shall be substituted ; 

( w )  a f p r  clt~use (c) the f~llowing olaurre shall be h e r t e $  
namelg :- 
'"(ce) the society may, if permitted by the Provincial 

Government and subject t o  such conditions and 
; l imitnt io~l~ as may be imposed by it ,  accept reinsurances 

from other societies allowed t o  transact the bushwe 
of an i n s ~ ~ r ~ r  under this section ; " 

(wi) in sub-clame ( i )  of olause (f) the words, brackets and l e t b  
"clzluqe (b) of " al~all be omitted ; 

( v i i )  for c!ause (h), the following clause shali be substitutd, 
- nnn~ely :- 

" ( A )  thasociety ~ h a l l ,  in respect of a n y  business tianseated 
by it of the nature referred to  in olause (i) of the p r o ~ s o  
to su!)-srct~or? (1) of section 95, bo deemed t o  be an in- 

- sltrar within the meaning of sub-section (1) of spotion 10 
and sl~b-wction (6) of aectioli 13 of the Insurance Act, 
1!)3Y (V  of 1!Y38)." ; 

( b )  for suh-sectical (2), tho following sub-seation ~ h d l  be sub. 
x t i t l ~ t d ,  r~anlely :- 

V of 1938. " ('1) The provision9 of the Tnwrance Act, 1938, relating t o  the 
witding up of injuranco companies shall. to the exclusion 

I of ttny other ~ ' L W  inconqistent therewith and subject t o  
sucl~ motlifici~tions a$ ntay be preqcribed, apply t o  the 
wi~ltling up  of a co-operative society alkwed to  transaotr 
tl lu bu.,tnese of an  in+urber under this sootion as if it were 
an in.uranca company ; but rr ve as hereinbefore 

Y of 1938. provid(.d, the  In uranct; Act, 193 ,, shall not apply t o  
arly riucll society." 

Amendm-nt of 9. In  cln~iae (c) of ~ub-section (2) of swction 111 of the s&c$ Aat, 
I I ' Act aftor ~ J I P  words 6 '~~~%i i io ;~ t e s  of itisnreaoe '' the words *'rnutila%ed, 

I V  04 1939. 
dufi~ced," shibll be i+asemd, 


